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3.00 P.M.
SHORT DURATION DISCUSSION—
On the condition of rural labour in the
country

SHRI GURUDAS DAS GUPTA (West
Bengal); Madam, rural labour is not
an unknown category in this country or
to this House. It constitutes 70 per
cent of the national labour force and in
terms of statistical magnitude it is
around 23 crore in a population of 87
crore. The striking feature of (In
terruptions). Madam, 1 beg to draw
your attention.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN); I would like to
have order in the House. Please, Mathur
Sahib.

SHRI GURUDAS DAS GUPTA; The
striking feature of rural labour popula
tion is that 82 per cent of the rural lab
our are associated with agricultural acti
vities, accounting for 70 per cent of
national income  generation. 46  per
cent of the rural household belong to
the Scheduled Castes and Scheduled
Tribes. The low asset base, irregular
income, uncertain employment situation,
unorganised character, dispersed location
of their livelihood and earning, living be
low the poverty line, have really denied
this leading segment of India's workforce
the required volume of bargaining power
as we see in case of industrial labour
and they have made them totally depen
dent on the land-owning propertied sec
tion of the economy. Unfortunately,
this vulnerable section never received any
support from the nation and the Govern
ment. Garibi  hatao, Jawahar Rozgar
Yojna and Mandal Commission have not
been able to alter the pattern of life of
the rural labour force. The trickle-
down mechanism of the Indian planning
has failed over the last 40 year. The
direct anti-poverty schemes and employ
ment generation programmes have also
not been able to make any appreciable
dent in the hunger pockets of the coun

try.

Madam, if you believe, the state of affairs
is like this. There is almost no minimum
wage, no accident benefit, no
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maternity relief, no old age pension for this
section of the labour force of the country.
And let me add, there is no State mechanism
whatsoever till now attached with any
Department of the Government to look after
the welfare of this biggest labour force of the
country. If the rural workers go on strike,
they are just thrown out of employment and
unemployed labour from any other part of the
countryside is brought to work in their place.
If the rural workers decide to go , little
farther, turn a little militant, then it is the
armed land army raised by the land owning
class in different parts of the country who
take care of them and the custodian of law
and order, the police force, only stand by as a
reserve category of armed constabulary.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAIJAN): Mr. Gurudas
Das Gupia, I know you are initiating at but
you are allotted only 4 minutes. Be very
brief.

SHRI GURUDAS DAS GUPTA; Yes, I
will be short.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Be very
brief.

SHRI V. GOPALSAMY (Tamil' Nadu):
How much is the time given?

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): He has been
allotted four minutes. I am just remind
ing him to be brief. Four minutes are
over.

SHRI V. GOPALSAMY: How much is
the time allotted for the debate?

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Two hours and
thirty minutes.

SHRI V. GOPALSAMY: He has not

even initiated it... {Interruptions)..
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THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): I am just
bringing it to his notice. I don't make the rule.
It is my duty to remind him.

SHRI GURUDAS DAS GUPTA: Madam,
that is true, but while in the case of a jerson
initiating a debate—because we ar,e not
strangers to the House. .

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Because your
four minutes are over.. .

SHRI GURUDAS DAS GUPTA:
Madam, noae of us is a stranger to this
House. Always in the past, under your
Chairmanship also, Members were allotted,
to initiate a discussion. . .

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): But you can go
ahead... (Interruptions)... I am just reminding
him so that he could be brief.

SHRI GURUDAS DAS GUPTA: Madam,
what is the reason that the rural labour force is
left totally uncared for ? The reason for this
is, the balance of power, the equation of
political power in the country, is heaviyl titled
against this section of the labour force of the
country. Madam, if you permit me, the voice
of the rural labour is seldom heard in the
House. The media focus takes place only at
that point of time when there is a casualty, a
carnage, an atrocity.

SHRI H. HANUMANTHAPPA (Kar-
nataka) : Even by the champions of labour!

SHRI GURUDAS DAs GUPTA:
Madam, there have been reports, one after
another, drawing the attention of the
successive governments. There has been
overlapping of  subcommittees and
commissions and this item has been on the
naitonal agenda for decades but, let me tell
you, not a single government that occupied
power in Delhi had dared to come out of the
shell of inaction and initiate legislative
measures for the improvement of their
material living conditions because, if you
permit me to say
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so, the governments have been held in
hostage by the kulaks and propertied sections
in the countryside. It is well' known that our
civil life and political life are dominated by
elitist bureaucrats and politicians living in the
urban areas, and that is the reason why the
problems of the rural' labour force could not
engage the attention of the Government.
Therefore, Madam, the main point, before us
is whether the Government shall come out of
the state of paralysis and dare to take
legislative measures initiating av process for
the improvement of the living conditions of
the working people.

Madam, the Congress Party has been
swearing in the name of Rajiv Gandhi. 1 don't
mind it, he is a martyr. But do you still
remember that it was Rajiv Gandhi who had
appointed, in the year 1987, the National
Commission on Rural Labour to look into the
problems of this vulnerable section of the
community? And do you still remember,
Madam, that this Commission, after four
years of hard job, had submitted to the
Government a full-fledged report suggesting
a number of measures to be taken by the
Government? Madam, I understand the
problem. You were under the strain of the
Mandir and the Masjid and you were living in
a period of unfolding of scandals. But, even
then, how is :it that you have totally forgotten
the promise made by Rajiv Gandhi after this
Commission was appointed? Not a page has
been turned, not a file has been opened, not a
man has moved and not a single utterance has
been made by any Minister representing the
Government, least of all, by the Prime
Minister, with regard to the recommendations
that this Commission has made.

what is the situation that the rural' labour is
living in ? Let me give one or two instances.
In case of employment, the employment
generation has declined severely in the rural
sector. The growth rate of employment in
agrilulture was 2.32 per cent between 1972
and 1978: now it has come down to 0.65 per
cent. Therefore, the paucity of employment
opportunity constitutes the biggest porbl'em
of the rural labour force of the country.
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Madam, what about the poverty? The
Government has been investing massive
funds in direct anti-unemployment and anti-
poverty schemes. In 1980-81 the total
investment in this regard had been Rs. 1.238
crores. During the Seventh Five-Year Plan
the investment so far as the anti-poveity
schemes are concerned, had been Rs. 15,757
crores. But what has been the effect? The
effect has been that even today 33.4 per cent
of the rural population is living below the
poverty-line. In a country of 87 crores nearly
23 crores are living below' the poverty-
line.

4
What about pauperisation? Despite the
economic trend and the prosperity that the
Government has been talking about, there is
an uninterrupted downward mobility of the
poor and marginal farmers. and the process
of pauperisation has been at the rate of 3.2
per cent.

Madam, what has happened in land
reforms? The Congress manifesto at the
dawn of India's independence had promised
radical land reforms in favour of the
peasantry. The situation at the present
moment is that those who have no land or
have less than I hectare of land, constitute 66
per cent of the rural households. On the other
h:,nd, 2 per cent of the land-holders operate
over 20 per cent of the total area. This is the
wide contrast between landlessness and
concentration of land in the country. Only 2
per cent of I he cultivable land has been
declared to be surplus, and less than 1 per
cent has been distributed among the landless
poor.

Madam, with 70 per cent of the irrigated
area still depending on rain-fed irrigation, the
employment situation in the countryside is
like this: One agricultural' worker is assured
of only 100 days of employment in a year.
This is the situation the labour force, the rural
labour force, is faced with. Therefore, what is
needed to be done? Since we have no time to
discuss the problem of rural economy and
since the vicissitudes of fortune of the rural
labour force depend on the rural economy, we
cannot discuss the problem of the rural labour
without discussing the problem of agriculture.
Therefore, it is quite well known that if
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India would like to maintain the improvement
in the agricultural production, it we are not to
spend our hardearned foreign currency on
import of foodgrains, if the so-called green
revolution is still to persist, you have to give
a fair share to the. rural labour. Without
giving a fair share to the rural' labour, you
cannot advance. Just see what is happening in
Punjab. The green revolution is tapering off.
The green revolution the country has been
boasting of, is tapering off. You have always
held out the promise of a fair share to the
rural labour. Without land reforms, without a
fair  share of the fruit of development
reaching the rural work force, without
structural change in the agro-economics,
there can't be advancement. See how the
fruits of the green revolution are tapering off.

Secondly, Madam, there is an element of
impatience, element of impatience in the
countryside. If the armed forces raised by
zamindars would let loose terror ism. the time
has come to believe that the people are not
going to take it lying down. Therefore, it is
not a question of tapering off of the green
revolution, but it is a question of the
impatience in the agricultural sector that the
country has to take note of. Therefore, in
conclusion 1 must say that the Government
had been dithering for long, had been delay-
ing for decades, had failed to take a decision
on the rural labour force for a pretty long
time. The time has come to decide on it or
face a different situation. If the industrial
workers can get the benefit of industrial
labour laws, if the industrial workers can get
the benefit of a Labour Directorate, if the
industrial workers can get the benefit of a
working labour department, which, of course,
they could .by dint of their sheer strength of
movement, why has the State not come
forward to give protective cover of social
security to this unorganised labour force,
which is so vulnerable and has got little
bargaining power? In the matter of social
security India is investing the minimum
amount. Only 2 per cent of the G.O.P. is
being spent on social security. This is lower
than what is being spent even by many of the
Latin American countries. How long can
things go on like
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this? Therefore, I would like the Government
pt spell out its policies so far as the report of
the National Rural Commission is concerned.
I would like the Government to say what they
would like to do to give protective cover to
the biggest army of the Indian national labour
force. I would like the Government to tell us
in what way they are going to support this
movement of the rural labour force for a better
life. Witout giving them a better life, don't
imagine that the nation can advance; without a
fair deal to them the nation canont advance.
Therefore, the time has come for the
Government to spell out its policies. It is not
just enough. to say that Rajiv Gandhi had set
up this commission. Actually the country had
demanded it. Therefore, it is not a question of
political acrimony. Nor is it a question of
party partisanship. I believe it is time for the
Government to declare in unambiguous terms
its attitude towards the rural labour force,
which constitutes 70 per cent of the national
labour force.

SHRI V. NARAYANASAMY (Pondi-
cherry) : The problem faced by the rural
labour can be categorised into two—agri-
cultural! labour and non-agricultural labour.
The agricultural labour comprises of those
who have got small holdings. In those fields
they work for a period of only three to four
months. For the ire-maining period they have
to seek employment elsewhere in other States.
The other category of farm labour comprises
the persons who are landless. They are de-
pendent upon the land of the others. In their
land they contribute their labour.

Other categories of the non-agricultural
labour are the rural artisans, the persons who
have got house-hold as small industries and
also the persons who go for employment for
the purpose of manufacturing rural-oriented
goods.

It is acceptable to everyone that it is only
the rural economy that contributes heavily for
the development of the country. It is
ultimately the farm goods that are produced
by the fanners and the rural labour that go to
the industrial produc-
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tion. But ultimately in our country the
agricultural labour force and the farmers and
also the persons who are involved in the
village industries have been a neglected lot. In
our country for the urban labour, who are in
the organised sector, umpteen number of
labour legislations have been brought in by
the Central Government and they are being
implemented in various States. But whether it
is the Government or the trade unions, they
have not taken pains to see that the welfare of
the poeple who are in the unorganised sector
is taken care of. I am saying this cutting
across party lines. This is a major problem
facing this country. When land reforms were
brought forward by the Government we
decided that the agricultural labourers who
will be tilling the soil will be given the
benefit. But to my surprise only two States,
West Bengal and Kerala, were able to
implement the land reform laws successfully.
I can say before this House, in other States,
the land reform laws have been partially
implemented. In some of the States, it has not
been implemented. /n some States it has
become a benami transaction and the worst
sufferers are the agricultural labourers who
could not get the benefit. The rich landlords
who have got a thousand acres of land or 500
acres of land have, diverted the surplus land
in, the name of several persnos. So, they have
deprived the real beneficiaries who were to
get the land.

The then successive Prime Ministers,
Shrimati Indira Gandhi and Shri Rajiv
Gandhi, took steps and issued directions to
the various State Governments ot see that land
reform laws were effectively implemented.
Our hon. Prime Minister, when he took over
the office, called a meeting of the Chief
Ministers of various States and categorically
issued instructions to them to see that the
Land Reforms Act is implemented in letter
and spirit. But unfortunately the land reform
laws have not been given importance by the
various State Governments. If we go through
the records, not even 50 per cent of the ex-ces
land which has been declared by the various
State Governments as surplus has been
distributed to the landless labourers.

In the last week non. Members from this
House raised as issue before the
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Labour Minister the bonded labourers. There
are bonded labourers working not only in
quarries, but also in the agricultural sector.
The big landlords employ the families of the
poor people and the dowrdrcdden people and
give Rs. 1000 or Rs. 500 as loan and get their
signatures on bond papers. The poor labourers
have to work in the fields for years and even
their children have to offer their services for
the interest that accrues on the principal
amount This is also a kind of bonded labour
system. There is a machinery for controlling
this bonded labour system. There is a
machinery to free these people from the
clutches of the big landlords. Madam,
bossism and landlordism has not gone out of
this country so far. I can tell yon frankly the
labourers employed by the big landlords for
years together have not known freedom, they
have not seen the development of their
families, of their children. The children of the
bonded labourers have not received educated.
Even after so many years of independence we
see the same plight for the people who are
living there.

Let us take women labourers. Women
labourers are the worst sufferers. I can
frankly say that 80 per cent of the people who
are working, in the agrijaltural fields as
labourers are women, especially in big States.
It is the women who contribute for the
agricultural sector. But for the development
of their lot, nothing has been done.

So far as child labourers are concerned,
they are being exploited even in the rural
areas. Even a small child of 12 years or 13
years goes to the fields and work there. Their
welfare is not being taken care of. Their
services are being exploited by the big
landlords in the agricultural sector.

Madam, I go one step further and say that
the machinery that has been set up by the
various State Governments for the purpose of
ensuring payment of the minimum wage—Rs.
20 fixed by the Government which was
originally Rs. 14—to the rural labourers have
not seen to in, none of the State Governments
has taken pains to see to it, that the amount of
Rs. 20
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per day as wage is paid to them by the
authorities concerned. I would like to point
out this to the hon. Minister. As far as the
industrial sector in the urban areas is
concerned, there is a machinery for the
purpose of checking and controlling, for the
purpose of implementing the Act. But the
same Minimum Wages Act is applied to all
the labourers, industrial and agricultural. The
hon. Minister may kindly take note of this.
Unfortunately, as far as the rural labourers are
concerned, the Minimum Wages Act is only
on paper and has not been implemented. For
example, the provision by which Rs. 20/- is
fixed as the minimum for the purpose of
wages to labourers has not been implemented
by the State Governments. Where is the
machinrey to check that? Where is the
machinery to see that the Act is implemented?
It is a sorry state of affairs, Madam. In 1987,
in the {Ministry of Labour, a Consultative
Committee. . . (Interruption).
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SHRI V. NARAYANASAMY: They will
have to compulsorily register. They have to
bring an amendment in the Act. They have to
rope in the big landlords who employ 300 to
400 people every day in agricultural fields,
doing nothing for the labourers Let them
amend the Act. I am asking the Minister to
amend the Act to provide a minimum wage
to them.

Madam, now I come to the other aspect of
providing social security. No facilities have
been given for these people. The worst-
affected people are the Scheduled Casts and
the Scheduled Tribes; especially in winter. If
you go to the southern parts of the country,
these labourers, their families, starve for three
months. Their children have no food. Every
day, they have to work to provide for their
families. In winter, these families living in
Harijan 'bastis' and colonies starve. Keeping
this in view, Smt. Indira Gandhi brought the
20-point programme. And, our great leader
Rajiv Gandhi brought the
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Jawahar Rozgar Yojana. These social wel
fare schemes, whether it is the 20-point
programme or the IRDP or the NREP or
the Employment Guarantee Programme,
are not being implemented. The Central
Government provides funds for these
schemes. The State Governments also
provide funds. But while implementing,
the benefits really do not go to the
needy. The State Governments are dilut
ing them. When Shri Rajiv Gandhi was
the Prime Minister, the percentage of
people living below the poverty line was
51 and it was brought down to 27 per
cent during that period. This has been
stagnant for the past more than three
years. Thereafter, there has been no im
provement. The reason is, there is no
effective implementation of the 20-point
programme in various States. Threefore,
I would like to know from the hon. Min
ister what steps the Central Government
is taking. Even yesterday, I raised the
issue in the House. A part of the money
that is provided by the Central Govern
ment i; taken away by the State Govern
ments for various other schemes not pro
vided for in the 20-point programme. In
some other States, out of the money that
is benig given, only 15 to 20 per cent
goes to the poor and the downtrodden
and the rest is eaten away by middlemen.
This is the 20-point programme that is
being implemented in various States. The
State  Government machineries have not
been effectively implementing the schemes.
Therefore I would like to know from the
hon. Minister what steps he is taking as
the Minister for Labour to see that these
people are being protected from the clut
ches of middlemen, big landlords and
people who are living art affluent life at
the cost of the poor and the downtrod
den.

I then come to the condition of rural
industries. The condition of our rural
industries, wherein most of the rural women
are employed, apart from the people who do
work in houses for the purpose of production
of small items, is pathetic. These people are
not taken care of. Another aspect is, Khadi
and village Industries have become sources of
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employment in rural areas to the people who
are living in villages, the people (who are not
involved in agriculture and the people who are
involved in agriculture but, naturally, all the
people who are involved as agricultural
labourers cannot get employment for the
whole year. They have t, have other
avocations for their employment Therefore,
the Cottage and Village Industries
Commission was brought into force in various
States. What is the state of affairs in the
Cottage and Villlage Industrise Commission in
this country? According to this Commission,
the. people will have to be given job
orientation training in respect of the items that
are being produced by the agricultural sector,
that is the raw material for the purpose of
producing the khadi items. but ultimately we
find that the people who are working in this
field are being exploiter by the management,
who is just managnig the show in the cottage
and village industries. I know about the cases
where the fund provided for the purpose of
keeping the swindles by the poor mpeople, has
not gone to them, the fund provided to extract
oil has not been given to them. The fund
provided by the Central Government and the
Khadi and Village Industries Commission is
not reaching them. That is how the rural lab-
our has been exploited by the middlemen and
the people who are at the helm of affairs. In
1987, the Ministry of Labour appointed a
Sub-Committee to go into the question of
agricultural labour. They submitted a report
also. Mr. Gurudas Das Gupta wag the
Convenor of the Sub-Committee. I am
referring, to a  Sub-Committee. This
Committee was constituted to look into the
problems of agricultural labour and suggest
ways and means to improve their condiitons.
After a report was submitted by the Sub-Com-
mittee, the matter was raised in the House.
The then Prime Minister, Shri Rajiv Gandhi,
thought it fit to appoint the National
Commission on Rural Labour. (Interruptions)

SHRI H. HANUMANTHAPPA: It was the
commitment of Shri Rajiv Gandhi white
presenting the Budget in February 1987.

SHRI V. NARAYANASAMY: It was
mentioned by  Shri Rajiv Gandhi in his
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Hud get speech in 1987 and it was on the
basis of this commitment of the then Pr.me
Minister that this Commission was
appointed. The Commission, after a long
ordeal, went to various States and after
conducting a complete survey, submited a
vrey good report. 1 went through the entire
report. They have given very good
suggestions for improving the conditions of
the rural labour. Unfortunately, will this day,
the hon. Labour Minister, who is sitting here,
has not taken any decision on  those
recommendations.

The agricultural labourers, the people who,
ate toiling in the fields, are being exploited
and the hon. Minister is watching this
quietly. A very important aspect is that to
improve the conditions. .. (Interruptions)

SHRI H. HANUMANTHAPPA: Mr.
Narayanasamy, the Labour Department
is so dear to him that even if he doesn't
want, it comes in search of him. (Inter
ruptions)

SHRI V. NARAYANASAMY: There are
ways and means suggested by the National
Commission on Rural Labour for improving
the conditions of the rural labour. I would
like to know from the Minister whether they
have taken any decision on that and whether
they are going to implement the suggestions
given by the National Commission on Rural
Labour.

Another important aspect is that the rural
people, especially the agricultural labourers
and the people who have small holdings, are
bleing exploited by the big money-lenders
and they have got into the debt trap. They
have taken loans from banks and they are not
in a position to pay off their debts. When
Shrimati Indira Gandhi was the Prime
Minister, she brought forward a scheme by
way of which the people who obtained loans
up to Rs. 10,000/- were allowed a
moratorium:— moratorium in the sense that
they were to Pay the principal amount and
not pay the interest which is equal to the
principal amount. In fact, that is wiped out
under the Debt Relief Act. That is call-
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ed moratorium. That scheme was imple-
mented. But thereafter, the Janata Dal
Governmnet came into power and with much
fanfare they made an announcement that debt
up to Rs. 10,000/- would be wiped out, and
they selected some States. They had provided
some funds. Even in that, till this date, some
of the people who are the beneficiaries. ..
(Interruptions)

SHRIMATI MIRA DAS (Orissa):
This is absolutely a wrong allegation
made against the Janata Dal Govern

ment.

SHRI V. NARAYANASAMY; When your
turn comes, you :an say all that. When 1
speak. 1 own the responsibility.

SHRIMATI MIRA DAS; 1 also take (he
responsibility. Don't say like that.

SHR1 V. NARAYANASAMY; I am not
making irresponsible statements. 1 am
making very responsible statements
(Interruptinns) m.

SHRI S. VIDUTHALA1 VIRUMBI
(Tamil Nadu); Rs. 67,044 crores were
allotted for that and were disbursed.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN); Each Member
can speak when his turn come®. Whatever the
Members are saying, they are taking the
responsibility for it-

SHR1 V. NARAYANASAMY; Madam,
they have selected some States and they have
provided relief to some of them..
(Interruptions).. .

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN); You continue.
Don't listen to  Mr.  Gopalsamy-.
.(Interruptions) m .. No, we are not discussing
Tamil Nadu. I request all the Members from
Tamil Nadu to please sit down...
(Interruptions)... Members from Tamil Nadu
will not speak. Please sit down
.(Jnterriiption).. .

SHRI V. GOPALSAMY; I know that-I
take the responsibility for the statement. . .
(Interruption).. .
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THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN) ; No, I am not
allowing you to make it... {Interruptions)... 1
am not allowing the Members from Tamil
Nadu. I am not allowing you to make it...
(Interruptions)... No, I am not allowing the
Members from Tamil Nadu to speak. He is
speaking because he is from Pondicherry. . .
(interruptions).. .

SHRI TINDIVANAM G. VENKAT
RAMAN (Tamil Nadu); Madam, let him
confine himself to rural labour.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): He i  confining
himself to the rural labour.

SHRI V. NARAYANASAMY: I am
speaking specifically about the rural labour.

They are provoking me, Madam...
(Interruptions)..,
sifngaey fag : =@ SF9
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THE VICE-CHAIRMAN (SHRIMATI

JAYANTHI NATARAJAN); Please
continue, Mr. Narayanasamy.

SHRI V. NARAYANASAMY; Madam, I
have been speaking about the indebtedness.
The benefits accruing from the schemes that
were implemented by the Janata Dal
Governemnt did not reach the people who
were the real beneficiaries... (Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN); Mr.  Go-
palsamy, please let him speak. (Interruptions)

W foeraoe fog @ @ mo
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SHRI V. NARAYANASAMY; No, you
take interest in Tamil Nadu. I take interest in
Pondicherry.. .(Interruptions)... Since he has
been removed from Tamil Nadu, he is
coming to Pondicherry. .. (Interruptions) ...

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN); You are
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also going to speak; you can respond to) it
then. Let him speak. Your turn will come.
You turn is coming, you can answer at that
time. It is up to him to speak what he wants.

SHRI V. NARAYANASAMY: Some
schemes have been brought for helping the
people who are indebted. The amount allotted
for them under those schemes was not
provided to them That is my charge. Some of
the people who have been deslared the real
beneficiaries could not get the benefit through
the banks. That was my charge. Therefore, I
said that the indebtedness of the poor sections
of the rural people could not be removed. For
that, what is your suggestion? That is for land
reforms. The specific and basic thing is land
reforms.  That will definitely give
employment opportunities to the rural people
who are involved in, the agricultural
operations. Then, for rural in debtedness, for
women and child labour and for streamlining
the agricultural labour and non-agricultural
labour who have been involved in the regular
course of work, what are you going to do?
What are you going to do for providing more
help and assistance to the people who are
living in the Harijan basties and colonies?
They are the most affectec people. The rural
labourers, the Scheduled Castes and the
Scheduled Tribes who constitute one-fith of
the populatior of this country are the most
affectec people. I would like to know from
the hon. Minister what the schemes are
because the 20 Point Programme has not been
implemented in full swing, The Jawahar
Rozgar Yojna that has been brought has not
been taken care of and, therefore, the rural
indebtedness still remains and the rural
people are suffering. Most of the people are
migrating from the rural areas to the towns, I
think they are leaving the rural areas because
they could not get alterniative employment
All the people cannot depend upon the
agricultural operations
because of the mechanisation and mo-
dernisation. What steps are you going to take
for giving more employment opportunities to
the people living in  the
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rural areas so that their cost of living can iﬂ'& T 9fir 9T T FTE@ g LK
improve, their health conditions can improve, ‘I’@H’ﬂT ’ilTe‘\ﬁﬁ' g AAET  qTA
th t bett utriti d th t od
the minimum assured wages or the work they ST 10 PRt G AR S
do? Therefore, Madam, the hon. Minister, as I %’ 9" m T30 ) bl
said here itself last time, must take keen k34 iﬁ'@ﬂ- g Wi—ﬁ T a |
interest in the welfare of the labour and the afe g7 wt feafa = é ? Yoy
poor and downtrodden. I expect from the hon. g ww %, 7 & FHAIR %, LT
Minister some announcement with regard to 7 2 § faem ¥ wfafw & wraw
giving help to the poor and downtrodden - 3 ﬁq& TrETa ﬂ@' g a5 swEe
le of this country, the rural labour of hi ; :
Egzgtfy(,) theligr?c;lltrgral and rr?on?a;ricr:uolturg aﬁ{ﬂﬁ;ﬂ:g’ﬂﬂ' ﬂ'@' Ef;‘tﬁmﬁi
labour of this country and also the rural m @a *
artisans of this country, who are leading a aarerdt & ﬂﬁ et 3 I m
hand-to-mouth life in this country.  Thank &T'T E: "Téf H‘*ﬁ tﬂ?ﬁ' % |
o § o fem WAt § arca
sit 6w fra e (TET 2w @i S w1 N FaE B g
JUEATSTE AR, aTeYe  sahwet azeEl &1 # osuw s wrfu
#H ol foufs 9T g% seawitE B TET TWG FAT § 1 AT 1969
wat w7 @ § Wfes o 9=t & § FHY FT JzqrA gET AT AfrAch
Lo e S Ce Ll .
S ¢ afwr @ T F w9 g, ¥ feddfy AR
TS o YA gF ;aA oAt # T oA dwr AT @ E X A
g R ¥ g w4 WX € wen W o L & G
Ay & AR §T 9 zATE @A ava gfa a1 deary qfiee S
Ry & foadr fr w7 soret @ Reafa wagdl § w=f, Ffv qfn £ den
¥ gaR W w4 AE T ) A A AT w12 e ¥ sawr
yihall T A
TR, R STIR AT TR AR w2, foh od
IR aW ¥ gEhE, a5 AT awr R )
FG, 9 AfFwd WY FAAQ
sy aEetas safRral A1 BeET srgOTE ey 1 e
(s ag3 #w donn ¥ ) =fewax mwwﬁﬂérﬂ.\;rﬁqmt;awﬁ
mmwﬁmﬁ%;ﬁﬁ gat ghrar @t Afew @ vz §
#g ATl ‘TﬂE: ) A -
qE 9 ' § R FH ™ 5=7 " s R oW
&, 912 Ay sdT W wW FTH T ot ¥o  FAMRAW ¢ WOGHT
& foiy ¥mf' & s &9 aF fodaam dar ar ?
A guwEr " 50 ¥ B R
Y F AW KW AAGH SHRI SANGH PRIYA GAUTAM; I w
@' ! ‘@W” a9 @ m a ¥ an admirer of Shrimati Indira Gan;lhi fii
wf’m_m ‘ﬂ‘q“'l' 7'? sforoe % e these actions. I am telling you honestly. I am
gﬁﬁaﬁ H’g-‘n L) ’JI'ﬁ:'I?EI"{ 'Jgh"l' a nationalist first; the party comes after that.
P § & & X aw 7 faad
$r afeF E 97w H e
70 sfamm e wwge - afaET ¥ ATIAF TR AU g |
gt F &1 3 A A, aF e Aty e it & oW gy S
o wvdr it 7@ g afFT R #, @ 7w Fraw gt = fF faar
qHRT T AT adr ot gg Y, 3w T
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(= &= o7 wYaw)

7 2 afafag s 7 Far o o
9 A dEw Fa 9T HEE
I A O WT F HET W
AR ATHY IAE FT WA F EEA
This is my first and formost question.

T grawr gt Afawt ¥ aigaay
£ @y wmw gg Fifsy

TEHIr 99 ag # fF s
a9 AT w1 aewa § wfq §q ?
aR w0 s &Y, ;g gurer ueEf
F ity &7 a0 § W § W
g awar § fe gwit g amt W
A gy Y ¢ % fow # awr Aween
g\ T o3ar ngarg f5 gfaar ¥
The tiller of the soif must pe the owner
of the soil.

qregaEy WY § i 32 A g
gafae Tavaw WY g swEar )
I never copy anybody.

W A w7 wawq ug & fw 9
WA F FI|A § 4% AR w7
wifer g7 sf¥T 1 3@ N e
g 1 A WA A AFAF X
FAT G4t wIM WR fAE qwE
gz wifgs T ITHT GEraT o
aQoAT | TIW IWHT IS FZAT, AW
wmfAET g g qraYT W ag §
fe zo W ¥ o7 ¥o7, 9@, 951A
oY 4t F waw wiw §, JwEdos
g3 =t v wfw wr oam afede
Fqlge AR FT U TEW AT
W & gar weEfom w1 7 oadl
A S wHN JTEE F AW 9T
fowd g, @gr 9T =@ s G
ot ¥ & IFY uw qug @ar F fag
I A% FAA A} qNF F A9 AR §F
qiflge qagel w1 &4 7 @ ®OEY
ag AT T ST & giddr P oAm,
e ¥ fF AT Aagd &1
reitEea & grar § 0 55 fav
7l a5 Waeaw Wt g gar 2 )
TR T o AgF gl § 1 mE
At & 5 WERCT F 7T HOH
qréf FT W §, AL 9T gRAINT

TN TR § I AKFATIAT 99 @V
g WT WY TH ATH ANGL F
T FI @I WSFT KW w8 ?
799 I 17 7 & 5 T fowEi
Fr Amrawr ¥ E (s gfte gt
g A7 (Bl BT TG ST gl FET
2 ¢ ar AR ¥ ot feaEl # e
7T T WET & \ gET q¥ar g &
fearT 1 "o Tz g AT 8 AT
A framt &1 gmasr W F)
HfFm ww Awgd @ feAar faad
fpari & & gt § IR AWEAS
i wff fzar srar & 7 wafsg §
wAAr S g f& #Aar w9 g
afefeqfagt ¥ ga Wagel &) WY soyraon
frwaygdt ?

% sy o swar g fs Wi
FEATTHRI FIHAT &7 F18 FW@ § )
FEFT AT F--TreT, G,
wI20, AH1A, frar AT g 0 T W
S &Y 2gi foer <t € ww AR
AR A gAY ST GINE ! e
¥ faq syTaw smg §7 w1 @
7g  wEAR T § AT w0 K
ngi FET @Y 8 7 SO zrm@ie
AAET THR AT AEraeg § el
g & = are gus ot § i Al
AL W g7

An industrial training centre mist be
organised everywhere, in every State. There
are hundreds of trades for which the illiterate
neonle can he trained.

sq gaxy W faendr, avwrT £
g ¥ dm  (wamr, w-Rfefeaw
fasm & Wil F AT IAPLEE
wifgs W w1 aFt &1 Qs
fRermr, A5 grEa AT FRi
2@ W ¥ FEa A E) SueE
& ak ¥ wfgdY Fg WE FT A
HIAT F(F qEreT FEA 1+ fFawT
mifearft 87 §, 9 ST AT gAY
W, A F ¥z g AT )
TN ATHIT AT FHST VAT oY, SR
¥ oH IR 9,99 IqF AN w
T SAET Y, FU F G S@T
IR 41 AT WA g ALY el
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TR AT AT e Y T o e
oI 47 1 ¥ 87 o 39y o ot
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fear & 4 =1 oo ¥ OF g9y v
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i
400 M.

X W GF Aw W my g,
368 T 9fesl o1 se @ Ty
A4 ¥ Tufag W agem, Ay ¥
JATA AME GET WA 5§ 5w
A FV aH: oA S g R oA T -
Y W FT N7 FIETT, w5418 0
AT § Ay gutr mER F, ga W
AIEFIX, 0 AT wwwT 6z
IR QIR § AW WIS zH owal
F ERE AT 7 gmay

SHRI H. HANUMANTHAPPA: Madam
Vice-Chairman, I  thank you for this
opportunity to speak on the problem of the
rural labour in this country. While initiating
the  discussion, Shri Gurudas Das Gupta
charged that for the last forty years, the
Government  has not done anything for the
rural labour class. In  my own way, I
interrupted him that even the so-called
champions of the labour movement also
have not done anything tangible for  this
class. It is for the first time out late
Prime Minister. Mr. Rajiv Gandhi, who

had been able to go to the villages perso-
nally. affer looking into their problems
and after making a survey, was able to

bifurcate the labour into the organised, in
regard to whom the so-called
champions claim that they are responsible
for whatever they are getting today, and the
unorganised and iuraj laboui. In his budget
speech in 1987. he made an announcement;
"Here is a class  which needs the attention
of the Government, (he attention of the
society” if not  the attention of the so-called
champions of the labour movement. So.
in his budget speech in 1987. he promised
that he would constitute a Labour
Commission which  would go into the

problems of the rural labour and in
pursuance  of this promise, on 11th August,
1987, he constituted a Commission to go

into those problems.
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Madam, Mr. Sangh Priya Gautam was
elaborating the problems of the unorganised
and the agricultural labour.  The only thing, I
feel, is that he has not looked into the
Report of the Rural Labour Commission
which is kept in the Library. If he had just
gone through that Report, for many of the
questions , which he has raised, he would have
got answers  in that Report. The Com-
mission has, after visiting various States and
studying the problems, come out with
wonderful suggestions, valuable
suggestions right from defining the rural labour,
identifying the problems and the trends of
the rural labour, problems of the agricultural
labourers and the differentiation between
the agricultural and the non-agricultural
labourers such as beedi  workers,
construction workers, brick workers, today
tappers, fishermen, leather workers,
sweepers, scavengers etc. Whenever we
talk about the agricultural sector, we think only
of agricultural labour. Butlt  was the
wisdom  and capacity of Rajivji that he
widened the scope or spectrum of this
Commission to include the unorganised
labour also instead of confining it to
agricultural labour. The credit  goes to
Mr. Sangma, the then Labour Minister =~ who

inaugurated the Commission
(The Vice-Chairman (Shri  Shankar
Dayal Singh inthe Chair]
and gave his guidelines as to how the
Commission was to function. As I

said, this Commission has not only gone into
the rural,, labour, agricultural labour,
but also the unorganised labour such as
beedi workers, today tappers, fishermen,
construction labour and even the kitchen
workers' problems were also studied,
analysed and various suggestions were made
to the Government. The problem of
the bonded labour also was studied and
proposals for their rehabilitation have been

made. The responsibility of the State
Governments the responsibility of the
Centra!  Government and the responsibility
of the society as such have also been

analysed and suggestions have been made.

Sir, you come from an area from
where labour migrates. Migrant labour
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is a bigger problem. Many people art
migrating every year. There are permanent
migrants and there are-temporary migrants
and their problems also have been gone into
in depth. The problems of the migrant labour
like temporary shelter, the education of then
children, not only in their own States, tut also
in the States to which they are migrating, the
question of their language, the problem of
their schooling—all these problems have
been studied and analysed and various
suggestions have been made. Woman and
child labour was the special subject of the
Commission including kitchen servants and
their problems have also been studied and
suitable recommendations have been made,
As Mr. Gautam has put it, the problems of the
tribals and the people in the forest areas havs
also been studied.

The Commission has also dealt with the
land-based labour laws and tenancy laws and
has suggested modifications 1n the existing
laws and the proposed future legislation for
the benefit of the j-ural agricultural and
unorganised labour. More thrust has been
given to the tenancy Acts and their imple-
mentation. Land ceiling question and surplus
land distribution and common property
resources have also been stu-died. Certain
properties have to be managed by the
community for the benefit of the community
whereby the agricultural labourers or the
unorganized workers, who cannot own any
property, can also get benefits from the
common property. Even this was aisa the sub-
ject of study by the Commission and they
have studied this and have made certain
suggestions which have been placed before
the Government. Some of these common
properties have to be owned, managed and
supervised by the community for the benefit
of the whole community. The decentralised
village panchayats should shoulder this
responsibility. This suggestion also has been
made. With regard to agrarian laws which
have not been implemented and with ragat to
maintenance of land recards also the
Commission has given suggestions. Not
only this. The question of
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employment generation also  has  .be
dealt with by the Commission.

Employment generation is the ma
problem for the rural labour class. The are
at the mercy of the landlords an they are at
the mercy of the big farmer The labour
market will be fluctuatill every day. and
they suffer quite ofter So, the Commission,
has come out wise certain suggestions and
proposals f< employment generation and
come with a strategy for generating emplo
ment in the rural areas so that the rural
labourers - can be engaged thrhig out the
year and can avoid starvation.

Minimum wage is one aspect which
everybody speaks about and which m body
follows up. Nobody implemen the
provisions of the legislation in the regard.
The Commission took up th issue first and
an interim report 0 minimum wages has
been given. Te Government of India also has
made ii own efforts in revising the minimur
wages at the moment. But, as yo know, ours
being a federal State, the Government of
India has to take th State Governments into
confidence, So the Labour Ministers'
conference has been held and certain
proposals have bee made . Many of the
States have their own reservations about
certain things But the Government of India,
sine it cannot force its decisions, after
dialogue with the States and after arrive ing
at a consensus, has fo implemen the
recommendations.

The Commission also has identifien the
basic needs of the people whic! are, as Mr.
Gautam put it, roti, kapra makan and
education. There are various ruggcstions
which have been given a to how we should
go about in this mat ter. On social security
measures such as old age pension, life
insurance, maternity benefits, disability and
accident nefits, minimum health care and
sickness benefits, the Commission has not
only identified the problems, but also has
come out with many suggestions. Finally,
they have given their suggestions on how to
manage, as to who should be the participants.
For exaaiple, if it is insurance for rural
labour, they have said
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as to what the responsibility of the State
Government and that of the' Central Gov-
ernment is. If it is a health scheme or an
accident benefit, it has come' out with practical
suggestions as to who should take care of this
‘expenditure, what the responsibility of the
society is, what the *responsibility of the State
and the Centre should be. These suggestons are
given. Even about the organisational wing
also,

the Commission has made an in-depth stu-

dyeaand met various organisers.

SHRI SANGH PRIYA GAUTAM: Mr.
Hanumanthappa, you are referring to thae
Commission and its recommendations. We
are concerned that no recommendation has
yet been implemented at all. So, we are going
to suggest ways and means.

L tretemeae (ot tiwe o feg)
faw # wERT ATG0 ET T

SHRI1 H. HANUMANTHAPPA:
Unfortunately, when...

THE V1CE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): He was one
of the Members of the Commission.

SHRI H. HANUMANTHAPPA:
Sir; unfortunately, when I referred to Mr.
*Gautam,'he was speaking to Mr. Mathur.
That is how he could not listen to What I
Said Many of the points which he raised in"
his" speech could have been answered if he
had just gone through the commis-Sidn's
'‘Report. That was "my initial remark. He has
not read that. I agree, we have to go a long
way. | am coming to that aspect. That is why
I, a Member of the-Commission, am standing
here. I am asking the Government. The Gov-
ernment has to do something. ' Rome is not
built in a day. Don't forget it. Mr. Gautam,
overnight, don't except miracle. Whether it is
the BJP Government or the Congress
Government, overnight, we cannot even build
the Ram Mandir. Don't forget it. It requires
time. So, don't expect results overnight.

SHRI SANGH PRIYA GAUTAM: You
are in power since independence.
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SHRI H. HANUMANTHAPPA:
I know because you had no opportunity and
you could not do it. It is not thai we have
taken it. You were not in a position. It is not-
my misfortune. It was your misfortune.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Hanu-
manthappaji, you are an expert on the
subject. Please centralise on the subject.

SHRI H. HANUMANTHAPPA:
Sir, these interruptions are the life of a
parliamentary debate.

Sir, I come to what Mr. Gautam has said.
Equally, I am also interested. And I request
the hon. Labour Minister one thing. Sir, I
once said that this was his brain child under
the direction of Shri Rajiv Gandhi, the late
Prime Minister. It was Mr. Sangma as
Labour Minister who drafted the terms of
reference, who constituted the Commission
who announced the Commission on the .floor
of this, House and the other House. @ And
he finalised the terms of reference. And
I should thank him for all the co-operation and
help given in starting the work of this"
Commission.- Now, the Commission's
Report is on his table. Labour is the subject
which is dearest to Mr. Sangma. As I already
said in his absence, Sir,  even though he is
running away from the Labour portfolio,
somehow- or the other, the Labour portfolio is
after him, it is-coming back to him, in search
of him. At least for that purpose, he has to do
something. That is what I am urging upon him.
Of course, he told me that a Committee has
been constituted under his Chairmanship and
that two or three meetings were held. They
have gone through the Report, and they have
identified the areas which they can
straightway implement. This is ome Report
which cannot be straightway implemented by
the Government of India. Let me tell you, Sir,
that there are certain suggestions which the
Government of India has to initiate, and there
are certain sug-gestions which  the State
Governments at their level have to implement.
So, the Government of India, sitting in
Delhi, cannot straightaway order, "you do
this or you do that." Then, Mr. Gautam will
stand up, in spite of his love for the sub-
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ject of labour, and say, "How can you
dictate sitting in Delhi? I have a separate
Government in Lucknow." And whether Mr.
Gurudas Das Gupta may argue here, he will
again say, "Give me the freedom to implement
in my State." So, there are certain things
which  the Government of India or Mr.
Sangma sitting here, cannot directly order.
That is why [ am requesting the hon. Minister
that as a policy, they can accept some of the
things like the social security measures, old
age pension, health, insurance, etc. I think,
they can straightaway accept some of
these things. The acceptance itself will go a
long way in sending a message to the State
Governments  that they should implement
some of these measures. Certain State
Governments are already implementing these
measures; some others are still waiting for the
outcome of the report. The report has
already passed through the Janata Dal
Government, then the SJP Government and
ultimately the report was finalised under the
Congress Government.  This is your own
baby and you have to take note of these
things. I request the Minister that wherever it
is possible, he should accept the proposals.
The State Governments and various
other institutions and agencies can take
note of it and wherever possible, we
should follow it up with them. Where there
are complications, where there are some
financial constraints, in respect of some of
the measures, these can be postponed. All of a
sudden we cannot  take a decision sitting
here, on our own, because if we are not
able to implement those things, it would
not look proper. So, wherever possible, we
can take a policy decision and follow it up
with the State Governments in  respect of
those measures, and T request the hon. Minis-
ter to state here and now that the Government
will devote its mind to this aspect and that
he is inclined to accept some of these
things. But in case of those measures where
huge resources are needed, where some
consultations are required, where there is a
likelihood of a cer-frontation coming up
between the Central Gowtmment and the
State Govern-
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ment or among various organisations and
various agencies, such of these problems can
be looked into by a discussion across the
table and settled, and a positive decision
arrived at finally.

Rajivji first of all thought of separating rural
and unorganised labour from the organised
labour force, because all the benefits available
under various labour laws like the Industrial
Disputes Act, were) taken away by the
organised labour, even though these laws are
equally important for the unorganised and
rural labour also. 1 am talking of the laws
which could not be enforced at the rural level.
Even the organisations which championed the
cause of the 'rural labour could not enforce
these labour laws so far as unorganised and
rural labour was concerned. This was because
of peculiar circumstances and conditions of
the labour which prevented this unorganised
rural labour to avail of (he right of
conciliation, etc. It is now the duty of the
society, it is the duty of the Government, to
take note of the incapacity of the rural and
unorganised labour to have the right of
conciliation, the right of going on strike, the
right of stor-pins; work. etc. There is a rural
labour force of 150 million in the country.
What will happen if they decide to strike work
even for a week during the rainy season?
What will happen if they refuse to go to the
fields to sow seeds? We have to take note of
such an eventuality. We have to take note of
such problems. Therefore. it is the
responsibility of the society and also the
Government to look into that aspect.

T request the hon. Minister to accept the
recommendations with regard to the social
security measures, like old-age pension,
maternity benefits. The Government should
straightaway accept these recommendations
as a matter of policy. Guidelines can be sent
to the State Governments in this regard. The
hon. Minister should call the State
Govamment representatives and have' a
discussinon with them. Let a consensus
emerge. He should initiate action on the
Commission's report which will go a long
way in
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taking care of the welfare of the rural and
unorganised labour including the construction
workers, fishermen, beedi workers, kitchen
servants, etc. I hope the Minister will, in his
reply, come out with a positive acceptanc of
the report and an assurance to initiate action
on the recommendations made.

*SHRIMTAI MIR A DAS (Orissa): Mr.
Vice-Chairman Sir, I am thankful to you for
giving me this opportunity to participate in
the Short Duration discussion on the
condition of Rural Labour in the country.
While we ere discussing the problem of about
70 per cent of our population, we should have
been given more time for it. Unfortunately,
we sometimes give more time in discussing
the Problems of the rich and well-to-do
section of the society. Our policies have only
helped in providing more benefits to the rich
people..

Mr. Vice-Chairman, I am reminded of a
proverb in Oriya which says that we should
speak from our own experience. In the light of
this proverb. 1 would like to speak a few
words about the performance of different
governments since independence. Most of the
time the Congress Party has been in power at
the central level. I know my friends in the
treasury benches would not tolerate the truth
that Jawaharlal Nehru could never realise the
problems of the rural masses. He was totally
unaware of the sorrows and miseries of the
people in rural areas. His daughter Mrs. Indira
Gandhi who came to power with the slogan
"Garibi Hatao" equally ignored the hopes and
aspirations of the rural people. People of India
were carried away by the hollow slogan of the
"Queen of Delhi" Mrs. Indira Gandhi and
returned her to power again an again. She
could never materialise the promises she gave
to the toiling masses. Mrs. Indira Gandhi
remained in power for quite a long time. As
my friend Mr. A. P. Gautam has said She did
nothing for the upliftment of the rural poor.
Mr. Rajiv Gandhi took over from his mother

*English  translation  of the original

speech delivered in Oriya.
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Mrs. Indira Gandhi as the Prime Minister of
India. T would like to thank him for his
concern for the rural poor. He set up the
National Commission for Rural Labour. My
colleagues Mr. Hanumanthappa and Mr. A. P.
Gautam have already referred to this
Commission. I don't want to go into the
details of the Report. Every speaker has said
that the rural labourers are unorganised. All
of us feel

hat government can not organise the rural
labourers because the condition of rural
labourers is totally different from that of the
industrial ~ labourers. These  landless
agricultural labourers can not go on any
strike. They can not resort to any
demonstration against the government. They
cannot go on strike only against them selves.
The outcome of their going on strike will be
starvation for them. The industrial workers
are organised. They can go on strike against
the factory owners. The task of organising the
rural labourers is as impossible as building a
ladder to heaven.

Mr. Vice-Chairman. Sir, I would like to
refer to the existing disparity in paying the
minimum wages to the labourers in different
States. In my opinion there should be a parity
in the payment of minimum wages to the
labourers all over the country. The
government of Orissa has taken the decision
to pay a minimum of Rs. 25/- to the labourers
in the State. But unfortunately the vested
interest at the behest of Congress Party
opposed this decision. I wonder how they
oppose this when crores of rupees of the
peoole are being looted in the recent
securities scam. The loan-waiving scheme
was implemented by Janata Government.
Lakh and lakhs of small aid poor farmers get
the benefit of this loan-waiving scheme. The
critics of this scheme alleged that the banking
system has lost credibility. I strongly deny
this allegation.

In my opinion the Congress Party is
responsible for the present economic crisis
facing the nation. At present the poor
labourers in the rural areas are facing
hardship due to the wrong economic policies
of the government.



395 Short duration

[Smt. Mira Das]

Mr. Vice-Chairman Sir, no commission
can,help the rucal people. The members of the
.commission have themselves not realised
the condition of the villagers. The. people
who are formulating, the policies and plaonings
of the government are themselves, not aware of
the causes of the misery ,of the rural
labourers. I doubt whether the planner have at
all seen the condition in the villages. We
should not follow, the ideas of Jawaharlal
Nehru or Indira Gandhi but  that of Sardar
Patel and Lal Bahadur Shastrj to help the rural
labourers in the country. The different
theories written in books can not uplift the
rural labourers., We should take effective steps
for providing employment to them., The
exploitation of child labour is rampant in rural
areas. Steps should be taken for elenunating
this evil from society, Better transportation,
road, medical, health and education facilities
should be provided to the people living in rural
areas. Otherwise we can do very little for
this unorganised labour forces in the country.
There is no use blaming Cong-ress
Government or Janata Government for the
misery of the rural labourers. This is not
going to help the seventy per cent of the" labour
force in the country.

In my state of Orissa about 80 per cent of
the. .population are living below poverty line,
Out of this, 40. per cent are tribals and.
Harijans. Many programmes have been
implemented for uplifting their economic and
social condition. But there are still enough
left to do for them. The planners should take
the typical condition of the labourers in
different States, while formulating policies, of
the government T am sure, government will
implement the Report. of- National
Commission for Rural Labour in letter and
spirit.

Thank you.

SHRI DAVID LEDGER (Assam): Mr.
Vice-Chairman, Sir, the condition of rural
labour in this .country is indeed. deplorable.
Be it in the agricultural sector or in the non-
agricultural sector the situation is this same..
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The labourers who are engaged in the rural
sector continue to live below the poverty line.-
And, Sir, there cannot be any doubt that the
labour class in the rural sector constitute the
most vulnerable section in our .society. Yet,
there is partically no relief in this country
which is available to .them,. They, remain
ignored and neglected, and I fully .agrees
with.-Mr. Gurudas Das Gupta when he says
that the rural labour continues to remain totally
dependent on the employers who are
exploiting them to the hilt,

Sir, we have labour laws in this country.
We have, various types of legislation., which
cover approximately 26 million la-bourers
employed in the organized industrial..,sector,,;
both  public, and private,,But these,
legislations,.we have seen during the past,so
many years , have not been able to cover and
protect, the small -scale the .unorganized,
sector In. this sector the work force continues
to be exploited.,

Sir, we have the Directive Principles of
State policy. Chapter IV of the Constitution
of 'India clearly enunciates these Directive,
Principle's, We . have Article 41, we have
Article 42. Article 42 of the Constitution
clearly says;

"The State shall make provision for
securing just and humane condi tions of
work’. . .. "

This provispn is very, clear .and specific, hut
we have seen that the State, has not provided
Just and humane .conditions of work, especially
in the, rural. areaa, and yet there, is no remedy
available to them because these rights, are not
justiciable. A workers cannot go to the court of
law, seeking lege redress to get Ms right
enforced because, as . I said, these ,. rights, are
not justiciable.

Sir, the other day we were discussing the
Plantation Labour (Amendment) Bill in this
House. While participating in the discussion
various Members including myself tried to
highlight the plight of the workers; in
plantations, in tea gardens,. in coffee gardens
of this country. Sir, the plight of garden
workers in this country. has to be seen to be
believed. They still, continue to live in
utterly-
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deplorable conditions. One has to ses the
housing facility; one has to see the health-
and-sanitatfon provision, one has to see the
educational -facility given to the labour class
in the gardens to believe themv This
incidentally is the condi. tion of- one of the
largest work force in this country-in the rural
sector because the gardens- are situated in the
rural sectou, in the villages.

Sir, we also have the Child Labour
(Prohibition and Regulation) Act, 1986.
This Act prohibits engagement of children
in 'certain employments and processes- and is
supposed to regulate the conditions- of wort
of  childrenin certain other employments.
This Act says that a -child -who" is below
the age of 14 years, sral Inot be
employed in certain employments;-"certain-
processes. Section 3 is very - dear and
specific in this regard. These- occupations
and process  "have been specified arid
laid down in Part A and Part B Of the
Schedule to the Act Ssfction 7 of this' Act
specifies the hours and the -period of -work,
and it clearly says that the hour of work, the
period of work for a child shall not
exceed three hours and after three hours
he shall fee - given a break- for one hour. It
also says that no child shall be permitted to
work between 7 p.m. and 8 a.m. Section 11
clearly-lays down that the employer-shall
maintain  a register showing the names and
the dates of birth and the hours and period of
work of the children who have been
employed. These provisions have been
openly and blatantly-violated. And we know
that children vonstitnte -a-sizeable chunk of
the rural labour;

Sir, before I conclude, I would only like to
say one thing that while we have been when 1
say 'we' I include the Government also—
preoccupied with legislations with a lot of
formalities, with laws, with regulations, with
restrictions, with controls, it seems that we
have lost sight of the humane priorities. In the
mean time, the condition of the rural labour
has continued to deteriorate in this country.

Sir,my. only sugeasition to the hon.
Ministar who is present in the House,
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would be that the legislation related' I<>
labour be modernised and its scope b«
broadened and widened so as to protect the
interests of the rural 'labour and to provide
them the much neecfed social security.

Thank you, Sir. -

SHRI- MOTURU HANUMANTHA RAO
(Andhra Pradesh): The condition, of the
rural poor is being discussed now. ,Many of
my colleagues have described the actual
misery- that rural India is facing. But the
question arises what is it due to? So many
schemes, so many commissions, so many
policies and so many slogans had bees
there. I witnessed; all of the Sarvodaya,
Sneyoraf, socialist, pattern of  society,
Garibi  Hatao, socials ism itself, land-
reforms and Jawahar Rozgar Yojna. All
these things are there. I ask my friends who
have already spoken, though they appraise-the
deteriorating position that is in existence, what
is it all due to? Even today, despite all the
schemes,' rural India is suffering-the
most. Most of the 80 per cent of our people
living in the countryside are - the most
down-trodden, oppressed and  sup-pressd
socially and econrnically and by tre Police
Raj zulm. These things are continuing.
Why? Yesterday our hon. Wanning.
Minister was-  saying that 41 crores of the
people are poor, according to the anti-powerty
date of 1990 Out of 85 crores of .populations,
41 crore population is  poverty-stricken.
Though they given a different definition- for
the poverty line and other- things- 41 crores
means -34  per cent of the world poor
"popula--tion is living, below the poverty line
in India, That is the presentisitnationi Why is it
happening? It is happening because of the
policies adopted. Because of the textile
policy adopted handloom weavers are facing
starvation deaths. Last year between
August and November almost 100
handloom workers in Andhra Pradesh died
of starvation. What is it due to? Poverty is
growing everyday. Their condition is
deteriorating everyday.-Their annual family
income comes to Rs. 3700 or so, whereas
the State itself has prescribed Rs. 4,819 as
the poverty line criterion. These people were
getting much lower than that.  Not only, that,
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if you take the national criterion, it was Rs.
6,400 income per family per annum. Because
of the rising prices, what is the criterion now?
I remember jn the last Session the Planning
Minister had stated here that according to the
latest estimation Rs. 11,060 must be taken as
the family income per annum as a criterion to
assess the poverty line. If that is so, what is
the use of your saying that 30 per cent of the
population is under poverty line. Despite all
these schemes, their incomes have not grown.
Unemployment is more now. Their condition
is deteriorating. By means of paper estimate
we may say from 40 per cent it has come
down to 30 per cent or 27 per cent. But all
these are hijacked by the rising prices. Trey do
not want to caloutate that at all. So what does
it mean? This provery line is bougus. All these
schemes are not helpful to most of tihe
population. That is why their conditions are
deteriorating. Rural India means mostly
agricultural labourers living there Now their
ranks are swelling because of toddy-tappers,
handloom weavers and so many other people
who have been retrenched also joining them.
They find no work there and they go to the
fields only .That is why their ranks are
swelling and poverty is growing like anything.
Their life is really horrible and misera ble.
They are facing drudgery in the rural areas.
Why to talk of land reforms. I am glad that our
hon. colleague, Shri V. Narayanasamy, has
said that West Bengal and Kerala have
implemented the land reforms. At least he has
been fair that way. I ask, where is the will
power to implement the land reforms? A date
in the month of June was selected for tre
purpose of implementation of land reforms.
The month of June is over. The month of July
is over. Now we are in the month of August.
A date in the month of September has been set
as the target date and that also would be over.
In the meanwhile, I have no illusion that
anything is going to be done. On the other
hand, drought conditions are prevailing in
most parts of the country. In my State of
Andhra Pradesh, there are dry areas and there
are delta areas. Delta areas are far better than
the dry
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areas.  But this year up till now ther are
no rains in the delta areas. Only V. per cent of
the irrigated land is under going
transplantation up till now an the
remaining land is yet to be trans planted.
Under these conditions, the rura poor are not
able to get any work a all. If there are
rains this month, then most of them would
find some work it i this month. All of them
gather togethe to do some thing besides
contract labou itself. They are paid less wages.
Becausi of the pressure of work, more wages
also might be paid but that will be only fo a
month. So three or four  month work
is reduced to one month's ~ work Later what
is going to happen? Accord ing to a Sample
survey, on a particula day in Tamil Nadu, 77
per cent of wo men and 44 per cent of rnen
have  no work at all. So conditions are
deterio rating. The  number  of
cultivators also decreasing. The number
of agri cultural labourers is increasing.
Thei number is going up. From 1971
t< 1981 itself, the number of cultivators ha
come down by 12.6 per cent. But the
dumber of agricultural labourers ha
gone up from 21 per cent to 38 per cent These
are 1981  figures. By 1991 it has
advanced further and almost 50 per cen would
be number of agricultural labou rers.
Unless Dbasic reforms are attendee to,
with will power which is necessars for it,
nothing is going to be done. Some simple
schemes or repeating the ole schemes
and  promising this and tha would not
help the rural India. So al these things
must be seriously attended to. What have
they done with regard to land reforms? Only
1.25 per cent of the cultivable land is
distributed, up-till now, since 1972
onwards. The slogans had been there.
What is the net result? The net result is, most
of the land is concentrated in larger farms,
larger holdings, While 75 per cent of the
cultivators are holdig less than five
acres, they are having 26 per cent of
the land with them. But 2.4 per cent big
farmers hold 22.6 per cent of land in their
hands, When the concentration of land is
like this, how can the poorer sections of the
country be helped? I do not know. That is why
it is high time we thought seriously about it.
The basic understanding must
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be there; the will power must be there. There
moist be a change in the attitude of the
Government. Simple palliatives do not help
us at all. Land reforms are to be implemented
with the necessary will immediately. If there
is no land distribution, there will be no
employment in rural India at all; there will be
no income; nothing will be there. So that
should be attended to. And, the pro vision of
minimum wages are never implemented at
all. Man-power is the lar "est resource we
have. It can be used to build big projects. But
no such project is attempted at and so, man-
power i-. wasted.

In addition to implementing the pro visions
for minimum wages and land reforms
immediately, we should eliminate social
oppression also because most of she
downtrodden people come from the
Scheduled Tribes, the Scheduled Castes und
the backward communities. If this problem is
contained or solved, this taste-ridden society
would find some solution to unite and to fight
for a better standavd of living. But that is not
done. On the other hand, caste solutions are
sought. Under these conditions. I think. some
serious, thought must be given to this
problem. Unfortunately, we go on discussing
other issues. We make allegations and
counter-allegations. We do these things for
hours together and this serious problem which
is faced by the entire rural India is not finding
much .time at all in our Houses. This is the
hopeless situation. Legislation must also be
attended to. There is no protection for the
rural poor. There is no legislation for that. So
many small things like the widow pension,
old-age pension, etc. are promised. But they
do not solve the basic problem at all. That is
why I honestly plead with my colleagues of
all parties to urgently think seriously about
this problem and come to proper solutions.
Thank you.

SHRI PRAGADA KOTAIAH (Andhra
Pradesh): Mr. Vice-Chairman, Sir, 1 thank
you for giving me an opportunity to speak on
this occasion, At the outset, 1 would submit
that our Government are more interested in
the salaried
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sector ami not ,to in the self-employed
sectors. That is why the suffering of the
self-employed sectors. That is why the
suffering of the self-employed sectors is
there in the country. My learned friend.
Mr. Hanumantnippa. has referred to the
report of the Commission and also its
recommendations. Even Dr. Rajendra
Prasad, while he was the President of
India, constituted a Commission under the
Chairmanship of Kaka Kalelkar. They
had made several recommendations to
improve the lot of backward classes
particularly by recommending protection
to their industries. But, unfortunately,
that report was kept in cold storage. On
several occasions, several Committees
were appointed not only for the rural
labour but for the textile labour, for
the handloom weavers and others. Today,
tre subject-matter under discussion is to
to be dealt with by four or five depart
ments but unfortunately, only Mr. Sangma.
who is the in charge of the Labour De
partment, is here. The Minister of Indus
try should have been present, the Mi
nister of Textiles should have been pre-
sent. the  Minister of  Agriculture
should have been present and the Mi
nister of Planning should have
been present. But none of them is present
to know what the Members are speak
ing about the rural labour. With regard
to land reforms. .(Interruptions)

Sir, there are several segments of self-
employed people in this country. It may not
be possible for the Government to improve
thier lot overnight. But lei us see the big
segments of rural labour. What are they? The
agricultural labour comes first. The minimum
Aages under the provisions of the Minimum
Wages Act have been fixed for them but are
they being implemented? Is there any
machinery to implement the minimum wages
for the agricultural labour? It is not being
done.

Coming to land reforms, several laws have
been enacted and several issues as being
discussed. But, what we find in the rural areas
is that the landlord continue to be a landlord. 1
do not know in what form the land reforms
are be-
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ing. .implemented because I have no exs
perience- in that field.

Theronext segment is ths fishermen— not
the intends fishermen but the fishermen on
the coastal belt; In Andhra Pradesh, there its
a coastal. belt of more than
700 Kms.

At every place, we find thousands of foramen
on the coastal belt living oh fishing. What is
being done Now? The fishing industry has
developed but the fishermen are going down.
That is what is happening because we have
introduced mftcnimised boats. The
mechanised boats instead of confining
themselves to deep-sea fishing, are- coming to
the coasts for catching the fish. How does the
Go-veraraent expect lakhs and lakhs of
fishermen to' live on fishing When it is
eBeooraging middlemen, when it is en-
couraging the capitalists who are having
maenaoised boats costing lakhs aad lakhs of
rupees for which it is spending money from
the' exchequer? - Is it possible? I would like
to know from the Minister what the Labour
Department has done for them. It is under the
Agricultural Department They must know
what is being -done for the fishermen. A so-
cial security fund of Rs. 1,000 crores is kept
with the LIC. I want 5.00 P.M. to know in
what form it is being utilised, for whose
benefit it is toeing utilised, and what schemes
have been formulated for the benefit of the so-
called security of the people living in the rural
areas.' I know the condition of the agricultural
labour there. If one dies when local Mandal
Officer recommends his family is getting Rs.
3,000/-. What benefits is each category of
rural labour is getting out of the total Social
Security Fund of Rs. 1,000 crores which is
stuck with the LIC.

Let them come. forward and see for
themselves that whatever they do labour is
benefiting the middlemen, not the labourers.

Now I come to the Renewal .Fund.
Already; you have created a Renewal Fund of
Rs. 200 crores. It is not cleat as to how the
Renewal Fund is going.
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bour displaced in industry, but according
to my knowledge, I understand that the
Renewal Fund is going- to be utilised for the
benefit of organised  labour. who are to be
displace din the mecha-nsed sector. What
about the people who are to be displaced in the
cottage industries on account,, of the
unchecked and. growing competition of the
mechanised counterparts? Due to  the
sadden spurt in the yarn prices the handloom
weavers were unemployed, and.  ultimately
they bad died out of starvation. More than a
hundred weavers, died, particularly in
Andhra. Pradesh. Neither the Govern-
ment of India nor the State Governawn]J had
come forward to help them, but there in
Delhi, Sir, when two hundred or more people-
died  after consuming,ill kit liqgour the
Government was very kind to find funds
from the Exchequement to provide an ex-
gratia payment of :  Rs, 10,000 to their
families—perhaps,, it  is intended tha the,
other members of the family also should
drink . and die-but nothin to the handloom
'Weavers. What can they do?. We are always
saynig; all the political parities, also those
persons an power say that we want dignified
om-ployment” for women. . Are you look-
ing into this aspect? ... {interruptionj.. . Sir, in
our areas there are 50,000 women, particokry in
Krishea, Guntur districts. West-Godavari
.district and East-Godavari district. They
depend upon wears ing of cottons Nawar tape.
They carry on their household duties but at
the same; time with simple. implement they
will.s be .Careying!j on weaving of .this cotton
tape; The Government has permitted the
capitalists to have some powerlooms and
produce plasticu-tap,  With, that, more than
5000 women have lost their employment. For
ithe-bebefit-of-two or threes; oapitalists we
have  owned ten power-looms fo produe
cotton tape is this the Industrial Policy we
are having? is it going to help this countary? I
would like to know whether this is the way to
praise Gandhiji We are always praising-the
preachings of Gandhiji, but we never
practise the ,philisophy of Gandhiji, We know
to praise Gandhji we know to praise
Gandhiji, we know to praise the, preachings
of Gandbhiji, but we never , practise philosophy
of Gandhiji. It
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it possible for the Government to provide

employment through establishment of
machanised  industries. It is never
possible, not possible for this Govern-
ment. Millions of our people are un-

employed, They are strufifiling for survival.

We are not ready to recognise them
because we are always for salaried class.
For  salaried class, whether they are in

administration or in factories,, public' or private
or cooperative sectors, we are providing all
facilities. Whatever we find in the entire world
we get them, here—insurance, maternity,
education, medical facilities, travelling
allowance, leave travel allowance, provident
fund, pension.. scheme etc. and what not 1
don't know, there are several things, in
'which we are interested.. ~Where are. we
finding money for all these things?Is it
not from, the public exchequer? When
people are dying in rural areas on account of
the  competition from their machanised
counterparts, are we able to look, into their
misery and mitigate  the misery? We are
here to mitigate the misery of millions of
people in rural areasalso. What did
Gandhjjl say when swaraf was acquired. But
this Raj is not swaraj. Where are we?
The swaraj we are having is not that. Today we
are; suffering a Jot:. , How many committees
have they appointed? Mr. Hanumanthappa
referred to one committee-. A fact-finding
committee was appointed in 1941 when
the  Britishers were there. Ramaswami
Mndaliyar was in charge' of Commerce when
the  Britishers were there. They appointed
a committees,, then a fact-finding committee,
tinder the chairmanship of Shri P. J. Thomas, an
academic member of Madras University. They
recommended to protect the handloom
industry. Then the Vivaraman Committe
was there, your, own IAS officer, your own
Planning Commission Member. What had he
recommended? Did you do what he had
recommended? He had re, commended that you
should make yarns available at a reasonable
price to handloom weavers; you should see that
there is free flow of working capital to the
handloom workers to have continuous
employment during periods of slump also. We
must improve the competitiveneys, of the
handloom sector and steps ought
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to be taken to remove the price handi
cap of the handloom in the face of com
petition from powerlooms by suitable
fiscal measures. Are you able to look
into it an to have protected market for

handloom products by enforcing the re
servations? Which of these things have
you done? Let the Government 'come

forward any say that these are the just
demands which have been, accepted , by ,
them as recommended by the committees,
including the Abid Hussain Committee.
Recently they appointed that committee,
after 1985 textile policy. The Abid Hus
sain Committe which reviewed the im-
plementation of the  textile  policy -have
recorhmendj  that 'enervation  just "be-
there For that puroise you will have
to include the Handloom Act in the
Ninth Schedule of the Constitution. The
Janata Dal Government on August 16,
1990, introduced a Constitutional Amend
ment Bill, 73rd, for the purpose of includ
ing the Handloom Reservation Act in the
Ninth Schedue of the Constitution, But
unfortunatey before it was taken UP by
the Janta Dal Government, there was a
change in the Government. Then Chandra
Shekhar Government came in. That waa

also short-lived. They could not do any
thing. But in June the Congress
Government has come under

the leadership of a line Gandhiam a known
Gandhian Sbr P- V. Nara? simha Roa. We
thought they would SWK-ess the bill and get
legislation enacted. But now they say that the
stay given by the Supreme Conn of India on
,30th. November 1986 will have, to be
vacftted to proceed further in the matter. Are
we rason-sibl for that? The Governments
which ruled the country from 1986 onwards
were responsible for keeping ,the stay granted
by the Sunrernfl Court on 30th November
1986,to. continue as it is . We are not
responsible for that. We, the handloom
weavers, are not regpooeiblfclor that.

THE VIOT-CHAIRIMAN (SHRI
SHANKAR, DAYAL SINGH): Mr. Ko-
taiah. please listen.
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THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Mr. Ko-taiah,
you know that the House is discussing the
condition of the rural labour, not the
handloom weavers.
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SHRI PRAGADA KOTAIAH: Now
coming to renewal fund. I have written to
the Labour Minister on several occasions,
as to how they axe going to utilise the renewal
fund. Even today 1 had a discussion with the
Deputy Labour Minister. He categorically
stated, that Thisissue is in the Department
of Industry. We are not concerned with it".
That is what he has stated. I don't know
how the Department of Industry is going to
utilise the renewal fund. Is the renewal fund
intended only for the organised labour or
for the rural labour also who are to be
displaced or who are already dis. placed or who
are unemployed on account of the competition
from their mechanised counterparts ? Mr.
Sangma will be able to throw some light on that
also. I would also like to ask about the bidi
workers. There art two categories of bidi
workers —one section working in factories and
the other section working in their own houses.
They get the raw material from the manu-
facturers. They role the bidis and make them
available to the manufacturers and get wages.
Under law they are given employees'
Provident  Fund. Apart  from that
constitution of a Welfare Fuml is also
there. Why not similar facilities be provided
for all the rural labourers who are working in
the rural  part of the country ? You enact
some legislation by which  both the
employers and the employees are registered
and are under control and also see that the
welfare fund and the Provident Fund are
constituted for the benefit of the rural
labour. I may not be able to cover, within a
short time, thousands of segments of self-
employed sectors. But you kindly see what
we can do for the fishermen who are in a large
number and what can be done for the handloom
weavers. Sir, we talk of art, we talk of culture,
we talk of civilization. Sir, Kalamkari is a
known

[ RAI YA SABHA ]

Discussion 408

art. It is a very good art. But this has been
copied by chemical colours. Are you going to
stop it, not for us, not to maintain culture, but
to see that employment is secured for those
large number of people who are engaged in
Kalamkari and similar tie and dye, block
printing and several other things? Therefore,
1 would hope, 1 urge, I humbly request the
Labour Minister to see that, at least, large
segments of self-employed labour are
covered by labour laws to have adequate
benefit on a par with the organised labour.
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SHRI V. GOPALSAMY: Mr. Vice-
Chairman, Sir, thank you very much for this
opportunity to speak on this very important
discussion.  Sir, according to
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the Report of the National commission on
Rural Labour (Volume-I), at the very outset, it
has pointed that forty years of planning in
India has not made any sizable dent the
poverty and deprivation among rural lebour.
The Plan priorities themselves got distorted,
both at the for-molation and at the
implementation stages under the impact of the
prevailing soelo-eeonomic  structure. Of
course, agricultural labour forms seventy-three
per ceet of the total rural labbour i.e. 110
millions. Apart from agricultural labour, there
are handloom Weavers, beedi workers, toddy
tappers, construction Workers, brick workers,
fishermen, leather — workers, sweepers,
scavengers etc. 'Sir, I wag listening with rapt
attention to the most valuable deliberation of
Mr. Kotaiah. I heard his anguished voice.
Forty-five years have passed since the tri-
colonr with Ashok Chakra was unfurled after
bringing down the Union Jack on Red Fort.
Plan after Plan has been implemented—Five-
Year Plans, very grandiose Plans. Crores and
crores of rupees were spent. But has it provid-
ed the basic, fundamental needs to the people,
to the poor? Has it guaranteed food,clothing
and shelter? Of course, MR. Kotafeh himself
admitted the fact that more' than a hundred'
people, more than a handred handloom
"weavers died due to starvation. We saw the
most pathetic, tragic event of starvation death*
in Kalahandi in Orissa. This 'happened in
India, not in Bthiofpia. We have spent crores
and crores of rupees. Now, today here is a
debate about the rural labour. I thank Mr.
Gurudas Das Gupta, Mr. Narayanasamy and
ethers for bringing this debate. Due to lack of
guaranteed work, food, clothing and shelter,
the people living in the remote ruraj areas have
migrated towards Urban areas This is a
problem of migrated labour and they, in the
urban areas, dwell on pavements. And here
again we shudder to read the' most panful
news that at times in winter these people die
for want of- clothing m the killing winter. Sir,
many programmes have, of course, been
launched in order to raise incomes through
'Self employment and wage employment. The
Central  Govenwient launched  special
employment programmes such as the IRDP,
the NREP and the RLEGP and, again, the
Jawahar
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Rozgar Yojana. But have all these pro.
grammes, which have been launched with
much fanfare, benefited the poor? We pass
laws and enactments under the high dome of
the Parliament. We allot money, the
Government allots money. Bui does this
money reach the poor ? This was the charge
made by Shri Kotaiah. The middle men, the
contractors, the parasites of the society, loot
this money and, therefore, the officials, the
contractors and the middle men are the bene.
ficiaries. So, the ultimate purpose for which
these programmes have been launched has
not been served at all. Therefore, the
Commission itself has admitted this fact, not I
would like to quote tl:

'Both official arid unofficial evaluations
have revealed several inadequacies
and shortcomings in the designing as
well as the implementa! ion of these
special employment programmes. The
benefits derived from these progo-
amtmes by the rule poor have been
meagre and fall short of the
requirements."

Sir, what about the much-promised land
reforms? Some years back, the Congress (I)
Party was boasting of land reforms, of
socialism and of socialistic pattern of society.
Now, everything has been forgotten! What
happened to these promised land reforms?
These land reforms have not been
implemented at all and they have simply been
forgotten. In' my own State, in my home State
of Tarn 1 Nadu, it is only after 1967, when
my leader, Dr. Kalaiignar was the Chief
Minister, that a ceiling of 15 acres was fixed
and more than a hundred thousand acres of
land was distributed to about one lakh and
sixty thousand families. We implemented
such land reforms.

Sir, forty-five years have passed by since
Independence. Who have been ruling this
country from Kashmir to Kanyakumari? It is
the party which today is in power. in the
saddle. Who have put them in the saddle? It is
only the rural poor, the rural labour, the rural
folk, who have put them in powei'. During
these forty-two years, what have you
achieved? The people were
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dreaming that milk and honey would flow in
India once they got freedom. But we hear of
starvation deaths, deaths due to lack of
clothing. There is a couplet in the Bible:

"Birds have their nests, animals have
their bushes. But man has no place to
lay his head on."

This is a fact in India. Millions do not have a
piece of land to lay their heads on. They do
not own houses.

I now recall the great revolutionary in
Tamil Nadu who later became a communist,
Manali Kandasamy, the hero of the 1942
movement. He congratulated out Government
when my leader was the Chief Minister. With
one stroke of pen he passed an order by which
1,75,000 agricultural labourers and casual
labourers were given ownership of house sites
for which they have been longing for decades
together. If there is a will, definitely these
programmes can be implemented.

Then, Sir,. ..

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): 1 think, lastly!

SHRI V. GOPALSAMY: Sir. regarding the
handloom weavers, he was very correct.
When more than 100 handloom weavers died
of starvation, there was no mention of ex-
gratia payment for the bereaved families. But
here in Delhi, when people died consuming
illicit liquor—1 do not find fault with giving
ex-gratia payment to those bereaved families;
that is not my point because I should not be
mistaken—the Delhi Government came
forward for publicity purpose granting Rs.
10,000 to those families who have lost their
bread-winner, because they took some illicit
liquor. What prevented the Government from
sanctioning such an amount to those bereaved
families, the handloom weaver families who
have lost their bread-winners? Was it due to
their fault? Was the hike in the yarn price and
me non-availability of yam their fault? And
we speak about social security and the
Minimum Wages Act, and eveyr thing in the
statute book. ~ What aboul
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child labour? Article 24 of the Constitution is
very dear that no child under the age of 14
shall be employed in any factory or mine or
in any hazardous  employment, What is
happening today in the remote areas? Sir, you
will be shocked to hear that children below
the age of 10 are taken to the factories like
cattle. From dawn to dusk, they are employed
there. After sucking the blood out of these
budding flowers, they are given at the
most Rs. 2 cw Rs. 3. This is happening today
before the eyes of the Government, before the
Factory Inspectors. Oar  hon. Minister
knows the fact of what is happening in
Sivakasi. He tried his best. I know. We
don't find fault with the Minister. I know he is
sincere. ~ But he  was helpless. This is
happening every  lay. Then, you scrap this
Article 14 in  the Constitution. What for
are you keepingit in the Constitution? In
the Directive Principles of State Policy,
you promised irze compulsory education for
children, up to the age of 14 years. Are we
implementing that? It is highly ridiculous, Sir,
these people, these rural labour coming under
so many categories—the bidi workers, the
toddy-tappers, the fishermen, the country-boat
fishermen; the catamarans— are not
covered; by the social security system and
the social security legislation. So, what is
happening to them ? But, when these teeming
millions are suffering and are unable to get
their bread, earn their 1*read, the Harshad
Mehtas flourish. This in the India that we
have created.  Sir. the real India exists in
the rural areas. The real India exists in
villages—Maha-i ma Gandhi,' the Father of
the Nation. ujscribed that this is the real India.
The real India does no exist in New  Delhi
with all' its palatial buildings, the most
magnificent, huge Parliament building
which was built by the British with the
French architects, the North Block, the South
Block and the Rashtrapati Bhavan. You could
see real India in the sweat blood and tears of
those teeming millions in those rural areas.
But we have creat'ed such an India with
Harshad Mehtas arm Win Ohadhas and
Quattroches, This is the; India that we have
created. Therefore, unless you take very stern
measures to erase the tears of the rural
labour, the flood-gates of the revolution — will
in

1992] Discussion 418

some form or the other, definitely be
opened. Then, there is no question of telling
about the frustration of the youth who look
towards extremism

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Please conclude
now.

SHRI V. GOPALSAMY: Sir, why does
cxtrenvsm prevail in some parts of the
country? This factor should be definitely
looked into. When the unemployed youth,
both educated and inueducated unemployed
youth, particularly in the rural areas, lose
faith in the system, when they lose faith in
democracy, when they see that in the name
of democracy they are cheated before their
own eyes and they aire taken for a ride, thy
lose faith in the system, in the democracy.
Therefore, Sir, T know, all our deliberations
are not going to imprcwe matters even by an
inch; I know; but at least to satisfy our con-
science, we are speaking'. Thank you.
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6.00 P.M.

THE MINISTER OF STATE OF THE
MINISTRY OF COAL WITH ADDI-
TIONAL CHARGE OF THE MINISTER OF

STATE OF THE MINISTRY OF |
LABOUR (SHRI P. A. SANGMA): Mr.  Vice-
Chairman, Sir, I am grateful to Mr. Gurudas

Das Gupta who has initiated the debate and all
the other hon. Members who have participated in
thid debate on a very important topic. It is
customary to thank the hon. Members for their
participation, but today I am not thanking the
(Members merely because it is customary, but, I
think, it was really a good occasion (because I
can confess as Minister of Labour, that we
get very rare occasions to hear about the
problems of the unorganised labour, very rare, I
tell you. As Labour Minister, Sir, I receive 15
to 20 delegations every day, and all the dele-
gations are pertaining to the problems of the
organised labour. I receive more than 200 letters
a day and all the letters are pertaining to the
problems of the organised labour. "Some people
have not  got their salaries. Some people have
been suspended. So and so has been transferred
from one place to another. Therefore, it should
be cancelled. So and so should be transferred
from one place to another. So
and SO should be given promotion."
These are the typcs of letters we get. I am
speaking it from the bottom of my heart. It is
very rare that , Labour Minister gets a letter
from anybody pointing out that in such and
such a place, minimum wages to the
agricultural worker have not been paid. It is
very rare, Sir, I am confessing. That is the reason
why it is not only customarily that I am doing it.
I am sincerely thanking the hon. Members for
initiating a debate on rural labour.

According to the 1991 Census, the work
force in our country is 317 million. Out of the
317 million work force, 30 million are in the
organised sector. They have unions. I have
tr'ed to survey it in 1986-87 in my previous
tenure as Labour Minister our survey shows
hat there are more than 50,000 trade unions
to look after
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the organised workers, who are only 30 million.
What about the remaining 276 | million worl
force who are agricultural workers, who are chil
labourers, who are beedi workers, who ar
handloom workers, who are constructio
workers? There are almost »& unions for them. I
agree with all the niews expressed on the floor of;
the House toy the hon. Members that we have
neglected the unorganised labour in our country.

The then Prime Minister, Shri Rajiv
Gandhi, when he addressed the International
Labour Conference at Geneva, was the first
person to raise this very question. He said: "In
my country it is only 10 per cent of the
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organised labour who are being looked after
properly and 90 per cent are not being looked
after. I do not know what is happening else-
where. Therefore, the ILO should do
something about it. The trade union leaders
should be something about it." This is what
Shri jftajiv Gandhi had stated in Geneva.

When I was, given independent charge of
Labour, we' have discussed this issue in the
Consultative Committee on several occasions.
We have decided to constitute a Committee of
the Consultative Committee under the
Chairmanship of Mr. Gurudas Das Gupta to
specifically go into the problems of the
agricultural labourers in our country. The
Committee went al' over our country. They
gave a report, They have collected very, very
revealing information.

We have- also constituted another Com-
mittee under my own, chairmanship to go into
the problems of the child labour. We went
round. I had been to Sivakasi more than half-
a-dozen times. I went to Surat. I went to
Ferozabad. I went to many places where from
prevalence of child labour i reported. Then, I
had the privilege of briefing the then Prime
Minister, Shri Rajiv Gandhi about the plight
of the unorganised labour. On the basis of
these Teports Shri Rajiv Gandhi, when he was
holding the portfolio of Finance, while
introducing his Budlget in 1987, announced
the constitution of the National Com-
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mission on Rural Labour. That is how this
Commission came into existence. 1 must
thank and congratulate this Com. mission for
having done an excellent job. I had gone
through the report and it has been excellently
done. As many as nine hon. Members,
including you, Mr. Vice-Chairman, had the
privilege of being Members on this
Commission. We bad Mr. R. P. Panicker, Mr.
Keyur Bhushan, Ms. Geeta Mukherjee, Mr.
Gurudas Das Gupta, late Mr. P. K. Kunjachen,
Mr. Chand Ram, Mr. P. R. Kumaramangalam
and Mr. J. D. Paswan. These are the hon.
Members who had served on this Commission
and done avery good job.

SHRI GURUDAS DAS GUPTA: Itis
also interesting that we were discussing
these problems.

SHRI P. A. SANGMA: In fact. Sir, 1 would
suggest this hopefully. I do not know for
certain, but hopefully I say this. I would
assure you on the floor of the House today
that the report of the National Commission on
Rural Labour with the 'action taken' report
will be laid on the Table of the House during
the Winter Session. T would make this re-
quest to the House. After the report is laid on
the Table of the House with the 'action taken'
report of the Government, we could have a
fullfledged debate on this report.

SHRI SANGH PR1YA GAUTAM: It
is a gocd assurance.

SHRIP; A. SANGMA: Coming to what has
been done so far on this report, 1 beg to differ
with Mr. Gautam the hon'ble MemDer who
has said that nothing has been done and no
recommendation of this Commission has been
so far implemented. It is not so. This
Commis-s'orv has given more than 300
reommen-dation?. Of the recommendations
totalling more than 300, the main
recommendations have been made in about 12
recommendations. .1 will briefly, deal with
the main recommendations of the
Commission because T do not want to take
much time now.
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iSHRISANGH PRIYA GAUTAM:
You are giving an interesting reply.

SHRI P. A. SANGMA: The first re-
commendation of the Commission is about
strengthehinigi the land base and land
reforms. Sir, I have got a communication.
But, before that, 1 should say this. Meetings
at my level with all the secretaries to the
Government of India had taken place twice to
see the implementation of the various
recommendatioffls. On that ba'-'isj I am
saying this. I have a communication from the
Department of Rural Development. The
Department of Rural Development says that
practically all the recommendations of the
National Commission on Rural Labour are
acceptable to them. This is what they have
communicated.

SHRI GURUDAS DAS GUPTA: Ac-
ceptable?

SHRI P. A. SANGMA: Yes, accepta-! le.
They have said it. They accept it. I even have
point by point why they are accepting and
what they are doing. But there is no time to
go into them. I am only summarising that the
Department of Rural Development has
accepted practically all the recommendations
of the National' Commission on Rural
Labour. 1 will outline the main points where
they have already taken decisions allowing
such projects as permissible IRDP activities.
They have also accepted the recommendation
about conducting skill surveys in rural areas
for the purpose of drawing up TRYSEM
programmes. Also, the recommendations
about consolidation of holding and survey of
common pro-perty rights, preparation of up to
date and correct land records and establish-
ment of fend tribunals have been accept. ed
by the Department of Rural Development.

Secondly, connedted with thl4 come land
reforms and distribution of surplus land. Sir,
at the first instance, the Minister of State of
Rural Development convened a conference of
the Revenue Ministers of all the States to
discuss this
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problem. That was a preliminary meeting
After that was done, the Prime Minister
convened to meeting of the Chief Ministers
on 4th and 5th October 1991, and in that
meeting they have taken certain decisions. As
a result of that meeting of the Chief
Ministers— the latest information that I have
is— out of 2,98,538 acres of surplus land
identified from October till date, the State
Governments have been able to distribute
surplus land to the tune of 1,45,308 acres to
the landless labourers. I have got the
Statewise figures. I don't think I should read
it. Therefore, it will not be correct to say that
the Government has done nothing about it. I
will go quickly to the third recommendation.

SHRI V. GOPALSAMY; In how many
years has this land been distributed?

SHRI P. A. SANGMA: It is going on. As
you yourself said that when your Government
was there in Tamil Nadu, you religiously
followed the Congress policy and
implemented that. You have yourself said
that. (Interruptions)

SHRI GURUDAS DAS GUPTA: I want a
small clarification. I wish the hon. Member
had expressed his concern at the slow irate of
distribution of land in the country. The
Commission has categorically stated that only
2 per cent of the cultivable land has been
found to be surplus. This slow development
must be a major concern. I wish the hon.
"Minister would express his concent about
this. (Interruptions)

SHRI V. GOPALSAMY: Mr. Minister,
would you yield for a minute, be cause you
said it? Is it a fact that 3,65,000 acres of land
has been distributed over all these forty-five
years?

SHRI P. A. SANGMA: No, no. It is
October onwards, from the date the Chief
Ministers' conference took place.

SHRI V. GOPALSAMY: My question is:
What is the total area of land which has been
distributed all these years throughout India?
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SHRI P. A. SANGMA: I don't haw that
figure. I am concerned with what actually has
been done after the report of the National
Commission on Rural Labour. Therefore, I
have got these figures with me.

Coming to employment generation, the
Ctominjssion has i-econunended an Em-
ployment Guarantee .Scheme. {Interruptions)

SHRI GURUDAS DAS GUPTA: Will you
express your concern about the slow
progress?

THE VICE-CHAIRMAN: (SHRI H.
HANUMANTHAPPA): Don't try to put your
words upto his mouth.

SHRI P. A. SANGMA: I am a small man.
The Prime Minister has expressed his
.concern and that is why he called the Chief
Ministers' conference. Coming to the
Employment Guarantee programme...

SHRI V. GOPALSAMY; It is difficult to
score a point with you.

THE VICE-CHAIRMAN: (SHRI H.
HANUMANTHAPPA): Do't try- for that.

SHRI P. A, SANGMA: Yours was such an
eloquent speech that I almost got nervous as to
what I would reply. (Interruptions) The
objective of the Eighth Five Year Plan is
very, very clear. I am reading from the
document In para 1.35 it says, and I quote:
"Generation of adequate employment to
achieve near full  employ-fljent level by the
turn of the country”. Well, the hon. Members
may ask whether we are going to achieve that.
I will not be able to say that. But then our
objective during the Eighth Five Year Plan is
employment generation. The National Deve-
lopment Council in its last meeting discus. sed
the unemployment problem and decided to
constitute a Sub-Committee, headed by the
Chief Minister of Assam, where 1 anj also a
Jifemher Just now the meeting is going on.
That will be our third meeting I am not able to
attend that meeting and employment
generation is very much on the priority-
numlbej- one priority of the
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Government—and unemployment has al-
ways been the most important concern ol the
Government of India.

Coming to the Employment Guarantee
Scheme, you see, I am happy to inform that
the Secretary to the Planning Commission on
8.11.91 had addressed a letter to all the Chief
Secretaries of the States, suggesting that they
may consider adoption of the Employment
Guarantee Scheme as it prevails in the State
of Maharashtra because Maharashtra says that
this has been a good scheme and, therefore,
the State Governments have been addressed
to that and it is for the State Governments to
decide whether they would like to go in for
that. (Interruptions’)

SHRIMATI KAMLA SINHA; Mr.
Minister, what about bringing forward a
Central legislation about it?

SHRI P. A. SANGMA; We will discuss
about it. I think you get ready for more
supplementaries from now on. . . (Inter-
ruption) ... If the House is prepared to sit for
six hours, I can give all the information.
...(interruption)...

SHRI NARAYANASAMY: Giving the
theory part of it, we want the practical
implementation. I raised a specific point on
that. We want the practical implementation
by various States. Funds are being diluted by
them. For that, what are you going to do?

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA No; he is still yet
come to that point. You should wait for your
chance.

SHRI V. NARAYANASAMY: He has
completed it. ..

THE VICE-CHAIRMAN (SHRI H.
HANIMANTHAPPA): No; he is still on the
third recommendation. There are twelve
more..

SHRI V. NARAYANASAMY: O. K.
Sir.
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SHRI P. A. SANGMA: Sir, it is true that
we all feel that we have not been able to
adequately invest in that rural areas for rural
development. We have accepted that fact.
While the Eighth Five Year Plan was being
formulated, the initial Uocation contemplated
by the Planning Commission for rural
development was Rs 14,000 crores. Before it
was finalised, the Prime Minister had taken a
meeting at his level and when he found that
rural development had got an allocation of
Rs. 14,000 crores, this allocation was raised
to Rs. 30,000 crores. It was don© only at the
initiathe of the Prime Minister. And this rise
from Rs. 14,000 crores to Rs. 30,000 croies is
not a small jump. While replying to the
debate on the No-Confidence Motion in the
floor of the Lok Sabha, the Prime Minister
said—I could quote it because I have got all
the proce edings with me—"1 wish this
30,000 figure would go up to 50,000 crores."
And he added. It is not impossible. It is
possible to make this 30,000 crores into
50,000 crores." How? The Prime Minister
said, "We have a number of major projects in
our country: investments are made up to
2.000 crores. 3.000 crores, be it in the power
sector, oil sector, telecommunication sector.
We aire trying to get assistance, bilateral and
multilateral. Since we have not multilateral
and bilateral assistance for those projects,
whatever money is available, that much of
money will b, substituted by the multilateral
and bilateral assistance and the entire amount
of money will go for the rural development."
That is what the Prime Minister has com-
mitted on the floor of the House. I am quoting
it only to emphasise my point
that we are equallly concerned as the hon.
Member,, of this august House are for the
upliftment and the development of the rural
areas because unless we are able to bring up
the rural areas, as Gop-alsamy has higKtly
said, India will not be a real India. India
means the Indian villages. This is what the
Father of the Nation had said and I think
everyone of us should try to contribute our
best to achieve that g>al.
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Coming o the Minimum Wages Act, we
had a meeting. The National Commission on
Rural Labour has recommended that the
minimum wages should be raised to Rs. 20/-
per day.

SHRI PRAGADA KOTAIAH; I want to
know what measures are being taken

to.. .

SHRI P. A. SANGMA: I am coming
11 handlooms. . . {Interruption).. .1 will
come to handlooms and fisheries, of cou
rse. I am very particular. Yon are my
old friend. I am coming to your
point. I will reply to your
specific ponts. I was speaking about the
Minimum Wages Act. We had the meeting of
the Labour Ministers on the 6th February,
1992 and on that day the Labour Ministers'
Conference unanimously decided to increase
the minimum wages to Rs. 20/- per day as
recommended by the National Commission
on Rural Labour. The official communication
has gone to the State Governments and I
myself have also communicated this decision
to the Chief Ministers of all the States.

Sir, decentralisation of the planning
process is a very important recommendation
made by the National Commission on Rural
Labour The House is aware that the Congress
Party is absolutely for the decentralisation of
the planning process and it is with this
intention that the Panchayati Raj Bill or the
Seventy-Second Amendment to the Consti-
tution has been introduced in the Lok Sabha.
It has gone to the Joint Select Committee. I
am told the Joint Select Committee Report
has been caompleted and it is before the
House. So we are for decentralisation of the
planning process. That way I can say without
any hesitation that we fully accept the recom-
mendations of the National Commission on
Rural Labour.
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[Shri P. A. Sangma] Then comes the
strengthening of the public distribution
system. The National Commission on Rural
Labour has very elaborately dealt with this I
am happy to inform you that the Government
has taken a number of steps I have got the
figures. We, have got 3.96 lakh ration, 'shops
all over the country as of 31st July 1992. Out
of this, from Ist July 1991 till 31st July 1992,
that is, during the period of thr new
Government, 8,935 ration shops have been
added by us. In fact, the House is aware that
public distribution system is a favourite
subject of the Prime mMinister and he himself
is taking so much interest in improving the
public distribution system. Therefore, I can
again say that we fuliy accept the
recommendations of the National Commission
on Rural Labour and we will try to implement
whatever steps are required to improve the
public distribution system.

Now, let me come to Mr. Kotaiah, before I
forget his points because I am hurrying up the
weavers' problem. Let us speak on fish.
Otherwise if I speak last I might feel hungry.
So, let us speak about it and forget it. Now, as
far as the fishermen are concerned, we are
going to introduce for the first ,time a
Centrally sponsored scheme for fishermen.
The Centrally sponsored scheme will be start-
ed during the Eighth Plan and we have
provided an outlay of Rs. 20 crores. T don't
think that it is a very big amount. But the fact
remains that a Centrally sponsored sohenie is
being introduced for the first time for the
fishermen. Simultaneous-ly, we have also
decided to introduce a, subsidy scheme of Rs.
10,000 which will be shared fifty-fifty by the
Centre and the States for modernisation of
fishing boats. I think, these two schemes will
go a long way in helping the fishermen.

SHRI PFRAGADA KOTAIAH: How
are you going, to porteet the fishermen
from the mechanised boats? Are you going

to protect them by giving Rs 5,000 or Rs
10,000?
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SHRI P. A. SANGMA: I am aware of that
problem. Earlier I was dealing with that
subject. But I don't know whether I can go on
from one topic to so many other things. Mr.
Kotaiah, I will invite you one day to come to
me and we will discuss about the fishermen
and the handloom. weavers also.
{Interruptions). . . Mr. Kotaiah is a very old
friend of mine. When 1 was the Textiles
Minister for four years I had a vrey close
association with him. I really admire his
concern about the conditions of the weavers,
in the country. I must say that Mr. Kotaiah
has been a pioneer in championing the cause
of handloom weavers. Hats off to him. I
assure him whatever assistance is possible
from my side I must always be willing to
offer.

Development of infrastructure in the rural
areas is one point which the National
Commission has very strongly recommended
and this House has been told a number of
times that the Ministry of Industry has
decided in principle to' set up 100 growth
centres. Out of this, 70 schemes have been
sanctioned and the financial pattern of these
growth centres is, the Central Government
will give Rs, 10 crores and the State
Government will give Rs. 20 crores and each
of these growth centres will have Rs. 30
crores. If the State Governments want to give
more they can give it. Therefore, a» far as the
Central funding is concerned, a sum of Rs.
700 crores has already been sanctioned to set
up 70 growth centres for infrastructural
facilities to be created in the rural areas. I
have just mentioned a few things. I would
like to mention one more thing. ..

AN HON. MEMBER: How many mini-
growth centres?

SHRI P. A. SANGMA: No mini-growth
centres. [ don't think there is any scheme for
mini*growth centres. We art going for full,
not mini. One more im  portant
recommendation of the Commis sion is that
in the rural areas it is very
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difficult to get doctors for the Government
dispensaries, health sub-centres, prir mary
health centres. The National Com-aiission has
recommended that the* Private practising
doctors in the rural areas could be appointed
as part—'time doctors by the Government to
man these primary health centres. This
recommendation or the National Commission
has also been accepted. I am not elaborating
everything because during the Winter Session
we will have the opportunity of discussing the
report of the Commission fully and by that
time I am sure I will also be more equipped to
deal with the questions of Members of
Parliament. I know Mr. Gurudas Das Gupta is
waiting for one recommendation and without
that this debate will not be over. That
recommendation is about the legislation,
Central legislation for the agricultural
workers. That is the crux of the matter as far
as Mr. Gurudas Das Gupta is concerned. I am
sure he has been waiting for it. There are two
aspects of it. One is legislation to deal with
their grievances and to provide grievances
redressal mechanism. This
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b one aspect. The second aspect is, legislation
for social security and welfare. I am not yet in
a position to say about the first part of it,
about the grievances redressal mechanism'. 1
have yet to apply my mind on that. But as far
as social security and welfare scheme for the
agricultural workers is concerned, we are
actively considering the possibility of
bringing a legislation on that. With these
words, I once again thank the Members.
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The House is edjourned till cievon of
clock tomorrow.

The House then adjourned at
thirty-three minutes past six of the
clock till eleven of the clock on
Wednesday, the 5 th August, 1992.



